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Dt.of order:7.6.95

0.2.No.677/95

Between
Smt K.B.Rathamma

Kum K. Vijayarani

Kum M.Easteramnma

3.
; 4. Sri N.Sankard Reo -
j 5. Sri N.Satyanarayana
| 6. Kum A, Balanagamma .. Applicants

J
and
1. Secretary, Deptt. of Posts, Dak Bhavan, New Delhi-1,

' 2. Chief Postmaster General, AP Circle, Hydersbad-1.
3. Postmaster Gsneral, Vijayawgﬁa Region, Vijasyawada.
4. Sr.Superintendent of RMS,RMS 'Y' Division,Vijayawada.

i |
5, Sr.Superintendant of Postoffices,Vijayawada Dvn,Vijay
' Respondents ‘

.
Counsel for the Applicant :: Mr TVVS Murthy
Counsel for the respendents :: Mr NR Devraj,Sr CGSC

CORAM:
NEELADRI RAQ, VICE-CHAIRMAN

HOMN'RLE SHRI JUSTICE V.
HON'BLE SHRI 2.B., GCORTHI, MEMBER({ADMN)
o
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Dt.of order:7.6,95

ORDER

As per Hon'ble Shri A.B.Gorthi, Member (Admn)

Heard learned counsel for both the parties,

2. The applicants were initially recruitfed es

Reservedf;ﬁﬁz%ined Pool Sorting Assistants and were

later absorbed as reguler Sorting Assistants. The claim

of the spplicants in this OA is for = direction te the

respondents to pay them Prcductivity linked bonus (PL Ronusg)

for the pericd for which they worked as Reserved Trained
Pool Sorting Assistants.

3. Similarly situated employees approached the

Ernakulam Bench of this Tribunal. Learned counsel for

the appiicant has drawn our attention to the decision
in CA471/89 in the file of Efnakulam Bench. In that case,
it was held that the réserved‘trained pocl postal
assistants who had putin 240 days of service each year
ending 31st March, would be entitled‘to PL, Bonus. It was
fufther held that the amount of FL Bonus would be based

on their average monthly emcoluments determined by dividing
the totsl emoluments for each accounting year éf eligibili

by 12 and subject to other conditions of the scheme
prescribed from time to time,

4, As the applicents in the present CA are similar
situated tb those in CA 171/89 of Ernakulam Bench, there i
no reason why similar order should not be issued in this
case. Accoradingly, the OA is allowed at the admission stea
itself with & directicn to the respondents to grant the

applicants in this OA the same benefits as was granted
by the Ernakulem Bench in OA 171/89 as also by this Bench

in 0A611/94 decided on 31.5.1994,
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5. The respondents shall comply with this order

within a period of three monthis from the date of commund-

cation of this corder.

6. No costs./

, < e,
_j\(A N GOR@ 0 | (V. NkEL%;aR\RT'él\

Member { Admn) Vice~-Chairman
Dated:The 7th June, 1995 1
Dictated in the Open Court .fpﬂﬁ%

mvl Dy.Registrar (J)’ cc

The Secretary, Dept.of Posts,
Dak Bhavan, New Delhi-1,

The Chief Postmaster General, A-P Circle, ¢ .
Hyderabad-1. 7 we\G R Ly

The Postmaster General, Vijayawada Divisgion,
Vi jayawada. : '

The Sr.Superintendent of RMS, RMS °'Y' D ision,
Vijayawada.

The Sr.Buperintendent of Post Offices,
Vijayawada Division, Vijayawada. A

One copy to Mr.TeV.V.S.Murthy, Advocate, CAT.Hyd.
One copy to Mr,N,R.Devraj, Sr,CGSC.CAT.Hyd,
One copy to Library, CAT.Hyd,

One spare cCOpY.
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL'
- HYDERABAD BENCH AT HYDERABAD..

THE HON'BIE MR,JUSTICE V.NEELADRI RAQO
VICE CHAIRMAN '

‘AND. .
| -2 -Gozt; .
| THE HON'BLE MR,R=BsNSmRATEN: {M({ADMY)

R 1 1%

. OREER/JUDGMENT 3

‘M.A./R.A./C.ALNoO,

oA.No. - 1677/%5"‘ :

TA.No., (W.P, )

Admidted and Interim directions
issueq.

Allowed. a& SN aclud i g _g& N
Disppsed of with directions.

*‘Dis issed. . ' Ma\ ij,;:(j Q
issed as withdrawn . Cméﬁ%j
: ) S H

Dis
Dishissed for default

Or ered/Rejected.

NQ.order as to costs.
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